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MEA/ORDER

The present appeal is directed at the instance of assessee against
the order of Id. AddIl./JCIT(A)-2, Mumbai, dated 07.03.2024 passed for
Assessment Year 2017-18.

2. At the outset, on perusal of the appeal record, | find that the appeal
of the assesse is filed belatedly by 126 days. In this regard, the assesse
has filed an application for condonation of delay supported with an
affidavit stating sufficient reasons for delay in filing the appeal. In the said
affidavit, the assesse has sworn that the assesse has not received any
notice with regard to appellate either through e-filing portal or through
hard copy. In this regard, the assesse has enclosed the screenshots of
the e-filing portal upto the date of filing the appeal before the Tribunal
which shows that no notice even served on the assesse before passing
the ex-parte order. Thus, the Id. AR submitted that the delay of 126 days

in filing the present appeal is bonafide and the same may kindly be
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condoned and the assesse may be given one more opportunity to
represent his case before the Id. CIT(A).

3. On the other hand, Id. Sr. DR though vehemently supported the
orders of the authorities below, however, could not bring anything on
record to object the delay in filing the appeal by the assesse.

4, After hearing the submission of the parties and perusing the material
available on record, | find force in the contentions of the assesse stated on oath
in the affidavit which shows that the assesse has not received any notice of
proceedings before the Id. CIT(A) except receiving the ex-parte order passed by
Id. CIT(A), which was dismissed without looking into the merits of the case by
simply dismissing the appeal of the assessee. This contention of the assesse is
supported with the screenshots of the e-filing portal. Accordingly, in the interest
of justice, | condone the delay of 126 days in filing the present appeal. A further
perusal of the impugned order states that the assessee was non-compliant
before the Id. CIT(A) and the assessee could not file any details before the Id.
CIT(A), I, therefore, feel it necessary and in the larger interest of justice and
being fair to both the parties, deem it appropriate to restore the issue to the file
of the Id. CIT(A), for necessary adjudication for which reasonable opportunity to
be provided to the assessee. At the same breath, | also hereby caution the
assessee to promptly co-operate with the proceedings before the Id.
CIT(A), failing which the Id. CIT(A) shall be at liberty to pass appropriate
order in accordance with law and merits based on the materials available
on record. Thus, the grounds raised by the assessee are allowed for

statistical purposes.
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6. In the result, the appeal of the assessee is allowed for statistical
purposes.
Order pronounced in the open Court on 12/06/2025.
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